CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

original Application No. 903 of' 2003

Jabalpur, this the 31st day of Dacember.\2003.

 Hon'ble Mr. G. Shanthappa, Judicial Member

N\
‘smt. Sukhiya Bali w/o Late shri Magamlal -
aged about 68 years R/o Village
Imalal Panagar, Jabalpur(Mp) APPLICANT
(By Advocate - Shri Nitin Pandharkar)
VERSUS

1. Union of India

Through the Secretary

Ministry of pefence,

New Deslhi ')

2. The General Manager,
ordnance Factory Khamhariya,
Jabalpur(Mp) RESPONDENTS

(By;idiocate - Shri K.N. Pethia)

QRDER (ORAL)

The above application has filed seeking the
relief for direction to the respondents to make payment
of family pension to applicant with arrears to-gether with
any relief deems fit under circumstances tégether with

the eost of the present application.

2. The case of the applicant is that her husband
late shri Maganlal wa€2%fployee of the respondents and
he'iﬁ%?z@tired on superanﬁuation. subsequently he received
the pension as per Annexure-A-l.ahdfgziiinﬂﬂcész%ﬁe died
on 24.9.2002. Since the applicant did not received the
family pension, she submitted a representation as per
Annexure-A-3 in which, requesting the respondents for grant
of family pension in her name. As per Annexure-a-3,

it is found there is no date and no ackncledgement for

having received the saig representation by the respondents.
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3. Heard the learned counsel for the applicant
and standing counsel of U0l

Shri K.N.

4, The learned counsel for the respondents,
ﬁetlia submitted that a direction is given, the respondents
will consider the representation in accordance with the
law for grant of family pension 1if the applicant is entitled,
Se * After hearing from both the side, it is just
and proper to direct the respondents to consider the
Annexure-aA-3 submitted by the applicant for grant of
The applicant

family pension due to the death of her husband.
has to comply all the formilities for grant of family pension

as required by the respondents,

6. If the said representation is pending with the
respondents, it is hereby directed the respondents to
consider the said representation in accordance with law
for grant of family pension, if the applicant is eligible,

The respondents are directed to consider the

7
representation of the applicant within a period of 6 weeks
from the date of receipt of copy of this order, Accordingly

the OA is disposed of, No costs,
‘ >

(G, Shanthappa)

Judicial Member
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